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‘- g IN THE CENTRaL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

R

0.a.NO, 605/90
Date of Orders 4-9-92,

Between: . : .

K, Pamakrishniah . ‘ Eﬁi
- -0 .Appl iCant '
and

1, The Union of India, rep.'by
the Secretary to Govt.
Dept. of Posts, New Delhi.

2. The chief Post Master General,
Hyderabad.

3, The Post Master General,
Hyderabad Region, Hyderabad. »~

N 4. The superintendent of Post Offices,
Wanaparthy Division, Wanaparthy. ..

-

o Respondents,

For the Applicant: Mr.K.S.R.Anjaneyulu, Advocate -

For the Respondentss Mr.V,Rajeswar Rao, Advocate for Mr.N,v.Ramana,

: Addl ,CGSC,
CORAM3

THE HON'BLE MR.R,BALASUBRAMANIAN : MEMBER (ADMN)
_ AND :
THE HON'BLE MR,C.J. ROY 3 MEMBER(JUIL)

The Tribunal made the following Order:=

(Order passed hﬁE)an'bleVSri»R;BalaSUbramanian, Member (Admn) ).

Sri K.S.R.Anjaneyulu, counsel for the applicant and
Sri V,Rajeswar Rao, on behalf of Sri N, V. Ramana, learned counsel
for the Resgpondents are present and heard. 8ri Anjaneyulu, counsel ‘m
for the applicant has addressed a letter to the Regist¥my CAT,
Hyderabad on 2-9-1992 stating that the prayer made in the Original
Application has already been met. Under these circumstances we : {
dismiss the O.,aA. as not pressed, No costs. _ ;

|

. ibputy Registrar(J)

1. The Secretary to Govt., Union of India,
Dept. of Posts, New Delhi.
2. The Chief Post Master General, Hyderabad. _ .
3. The Post Master General, Hyderabad Region, Hyderabad.
4, The Superintendent of Post offices, :
' Wanaparthy Division, Wanapatthy. R
5. One copy to Mr. K,S5.R.A njaneyulu, Advocate, CAT,HR f

6, One Copy to Mr.N,V, Ramal?a, Adﬂl.CGSCuCF\ToHYd-
7. One sparecopy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAZ g°
HYLERABAD BEBCH Ay
M-ﬁ
THE HON'BLE MR. ~
~_

AND i
— :

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A) .

*-MEMBER (7)™~ ‘\.
AND ' \
. " ‘
THE HON'BLE Mk.C,J. KOY : MLMBEK(J)

Dated: L - C?.- 1992

"ORDER / JUEGMENT

Ro - - .
in

0.2.No. 609'/‘3@

TTA~NO. (WD Ny )

admitted and interim directions

issue

Allowegd.

Disposed of with directions

Dismissed

Dismigsed as withdrawn
Dismipsed for default
M.A.Ckdered / ke jecte

No orders as to costs.





